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3meer/ ORDER
g 99T, quaawaym/ Per Sanjay Garg, Judicial Member:

The present appeal has been preferred by the assessee against the
order dated 12.09.2023 of the National Faceless Appeal Centre
[hereinafter referred to as ‘CIT(A)’] passed u/s 250 of the Income Tax

Act (hereinafter referred to as the ‘Act’).

2. At the outset, the 1d. counsel for the assessee has invited our
attention to the impugned order of the CIT(A) to submit that the 1d.
CIT(A) has dismissed the appeal of the assessee holding that the same
is barred by limitation. The 1d. counsel in this respect has submitted
that there was a delay of 139 days in filing the appeal before the CIT(A).
The 1d. counsel has further submitted that an application for
condonation of delay has been filed before the CIT(A), wherein, it was
pleaded before the CIT(A) that the aforesaid delay was due to

unavoidable circumstances which was beyond the control of the
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assessee. The 1d. counsel has further submitted that in fact the order of
the Assessing Officer was received on 15.12.2018 and the assessee had
made preparation for filing the appeal, however, in the meantime, the
accountant of the assessee has left and it was not brought to the
knowledge of the assessee that the appeal has not been filed, resulting
into the delay. The ld. counsel has submitted that in the interests of
justice, the assessee may be given an opportunity to present its case

before the CIT(A).

3. The 1d. DR, on the other hand, has relied upon the order of the
CIT(A).

4. Considering the above submissions of the ld. counsel for the
assessee, in our view, the interests of justice will be well-served if the
assessee is given an opportunity to present its case before the CIT(A).
The delay in filing the appeal before the CIT(A) is hereby condoned and
the matter is restored to the file of the CIT(A) with a direction to decide
the appeal on merits after giving reasonable opportunity of hearing to

the assessee.

S. In the result, the appeal of the assessee is treated as allowed for

statistical purposes.

Kolkata, the 7t February, 2024.

Sd/- Sd/-
[far8rer 31araTer /Girish Agrawal] [&<1T 19T /Sanjay Garg]
o@r ge&g/Accountant Member e derg/Judicial Member

Dated: 07.02.2024.
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